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OF AP ITATI N F 
y JN ITUTlO • PAltTl· 

SHRl T . R. SH.AMA A <B 01 lore 
South) : C pit Uon f. s tor eetling ad-
mJ ion for i die 1 nd Technical 
Cour 

nt bBV C le--
r of occa-
hould not 

Accordin ly, th Gov rnment at 
Indio h ve i u d instructions to State 
Gov r ome nts to stop th vil practi 
of coll cUn c pitation f 

Karnataka St le ha 
numb r ol n in ring 

the lari t 
and medical 

colleges. There are, n Karnat aka, 29 
Engineering colleges (of which 23 ar 
private colleges) and 12 medical col-
l g s (7 a re private colleges) : 

It is unto rlunat that even after th~ 
G-Ovemment of India have issued ins-
tructions to stop the evil practice o! 
collecting capitation fee, the Karnata-
ka authorities have given permission 
to start many engineering and m~al 
colle~es. and . also have e-i ven 
penru on to collect heavy capitation 
fees. The capitation tee collected 
la l ye r wa minimum Rs. J 0,000 and 
maximum up to R's. 50,000 or more to 
give a seat in the engineering college. 

The capitation fees collected to give 
seat in a private medical colleee is 
Rs. 1,60,000 minimum and mex.imwn 
up to Rs. 3 lakhs or more. 

Though 90me colleges have used all 
Uae donation for buildine the colle • 
it i alleged that in some private cot-
leg s a par t ot the donation has gone 
to the pocket of individual founder 
member of tbe college. The Govern-
ment Of India and the general public 
ha v condemned the practice of col-
lecting capit:a tion fee. 

I may add h re that in Ka rnataka 
alone there are 12,000 to 15,000 engi-
neering gradu !cs and 4.000 to 5,000 
medi l 2radu le are not ha ving job • 
A uch. here i the need for -
m any more gradua tes? 

Furth • many of the students who 
P y bea.vy donati n a.re sub- tandard 
1uden1 ' nd tbey get sc t • at the co t 

of m ny bright tudent . 

I urge the Government to take all 
meaqures to arre t the evil vractice ot 
capitation fee from the next ncademic 
y r at least. 

( vi ) M SUR S TO fMPROVB ECONO-
MIC CONDITIONS OF GUJJAR COMMU-
NITY IN J A MMU AND .KASHMIR. 

SHRI RA.TESH PILOT (Bharatpur): 
The conditions of Gujjar Bakarwalas 
a re pitiable. Although this communi-
ty comes under the Scheduled Tribe 
in J & K and lot of conce sions In the 
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LShri Rajesh Pilot] 
form o! financial help, educational 
facilities and other development pro--
grammes ure in hand on paper but to 
our surprise, none ol these schemes 
have been impleroented to the right 
extent. Although the Central Govern-
ment has sent some .fund.a for their up-
tli!tment but it seem the Bo rd which 

a con tituted 20 ye b k. 
< ome of the member of this 
Board I m told are not Live) 
so the Board thus is ineffective and it 
now remains on paper. During my 
recent visit to J & K, in some of the 
hostels which are called Gujja s Hos-
tels, I found students net being given 
proper food and proper dress. Some 
of the students even complained that 
admi!s.ions have been restricted by the 
In,pector of Schools because of non-
availa billty of uniform with them. 
When tbe State Government have 
taken i'ull responsibility of providing 
proper uniform and food to th se 
Gujjar community students, why it 
is not fulfilling its responsibilities? 
Mainly the e people are illiterate and 
livine in the r mote comers over th• 
hill and their main prof e ion i graz-
ing cattle. For the fast 34 year of 
independ nee, there is v r:y Ultle 
done for their standard of liv-
ing and their economic condi-
ditions when they constitue 
a sizable share of the population of 
J & K. Not only that. On both th 
wars in 1965 and 1971, th brave 
citizens have always stood for the in-
t grlty of the nation and some of th m 
acrificed their live. fightin~ houlder 

to shoulder with Indian Anny. I urg 
uoon the Central Gov mment and 
fhe State Governm nt to take ec -
tlv mea ur s in removln poverty 
rom thes simple, hard working and 

brave citizen of our country. Al o a 
1onitoring Cell t monitor the effort 

t w rd thefr socio-cc n mic u lift 
hould be et up. 

Electricity Authoril• • of Project 
Report ent y Dur pur Pro-
ject Limited '°r S tting up 
two more 110 MW unit . 

SHRI AJIT KU R SAHA (Vi b-
nupur): Mr. Deputy p k r, ir the 
Durgapur Projects limit d ent 
Project report to the Central El tri-
dty Authority for installation of two 
nos. of 110 MW Unit (7th and 8th) at 
DPPS for it cond pha e ext nsi 
The CEA rejected the proj ct report 
with the observation that the wor ·ng 
Group mad an a ssment of p 
demand f n the Eastern Reiion nd w 
of the view that the heme uL 
not to b re-quired b for 1988- nd 
further that the inst 11 lion Of J10 
MW units would not b onomk 1 
the stern Region would be ble to 
su taln 210 MW unit from 1988-8 
onwards. 

Slr, th paw r d mand 
m de by the W B n al St 
trlclty B rd i to th 

b:J the nd of th S ventb Pl n 
period. With all the sanctfoned units, 
the Install d c pacity will 10 upto 
3130 M:W. With 60 p r c t cap city 
utilisation, the peak vall blUty 

ould 1 78 MW In 1989- 0. Tbl 
will 1 ve a ap of 128 
import of pow r f DVC 
at 200 'MW. the p 
to 1 8 MW by 198 0. So. wi 

tlmat d hort n. tf th 
witbbol s clearanc of the- o 
till 1988-89, I am afraid tbeY 
b r J> ti lion Of th sit ua tlon 

n in th rec n t pa t. 

Th horllall In generation of ....... "'-
as envlsag by C from 1988-8 
he m l only it uction i 
right now and prellmln ry 
admlnlstrattve approval, tund nll 
cation. etc., r rt for th 
po d xpansfon. For the pro 
7th and 8th unl . th DPL h 
r ady n a red bY th 
th re would b no problem fn m t· 
ing th ulr m t of co l for th pro-
Po unit . 

In tated above, I 
ur u Government to v 
the m tt r rlou1 consld r tlon 
and a k the C A to 1lv a f h lo k 
at ft for tnclu on 1n th cu:rr t n. 


